| TEM NO 96 REG STRAR COURT. 1 SECTI ON Xl

SUPREMECOURTOF I NDI A
RECORD OF PROCEEDI NGS

BEFORE THE REG STRAR MRS. RACHNA GUPTA

Petition(s) for Special Leave to Appeal (O No(s) . 10125/ 2015

RAM AWADH ( DECD) THROUGH LRS & ANR Petitioner(s)
VERSUS

THE DEPUTY DI RECTOR OF CONSOLI DATI ONS & ORS Respondent ( s)

(with interimrelief and office report)

Date : 20/07/2015 This petition was called on for hearing today.

For Petitioner(s)
M. Anant A. Pavgi, Adv.
Ms Mtter & Mtter Co., Adv.

For Respondent (s)
UPON hearing the counsel the Court made the follow ng
ORDER
Servi ce of r espondent No. 1 is conmpl ete but none has
ent ered appear ance.
Wth respect to the remaini ng respondent Nos.2 and 3,
petitioner still to take fresh steps to effect the service.

Be taken within four weeks. Notice thereafter be issued.

Li st again on 23.9.2015.

( RACHNA GUPTA)
Regi strar
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